
CENTRAL AOniNISTR AliyE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

O.A, N«,1651 of 1993

3rd day ®f DBcombar, 1993

Hon'blB Mr, 3«P, Sharma, nsmbBr (3)
Hon'blB '^r, B,K, Singh, nsmbBr (A)

Siiender Kumar,
C/e-Shri n.Rj Bharduaj,
24 3, Lauyars' Chambars
Db1 hi High Court,
Nbu Dslhi, Pat it ion ar

By Ad\/ocats» ("la, Sumodhs Sharma» proxy fer
- Cs, Avnish Ahlauat, Counsal

\/ERSUS

1, Tha Cammissioner of Peiica
Dalhi Polica,
Palica Haadquart ar a,
n.S.O, Building,
I. P. Estate, Nau Dal hi,

2, Tha Deputy Commissienar of Palica
III Batallion, Delhi Armed PaliGa*
Nau Palica Lines, Delhi,

Raspondant s,

3, The Deputy Cammissioner of Palica (HQ-I)
n, S. 0, Buil ding,
IP Esti a, Nau Delhi I

By Adx/ocata; Shri Amrash Plathur,

OROERfORAL)

3«P« Sharma. nember (.11

The grievance af the applicant is that his

candidature for aooaaring in tha recruitment to t ha

post of Constable uhich uas held on 9.11.91 uas

cancelled by tha impugned ordsr dated 4.2.93. His

representation aoain^ f h«gainsc the same uas also cancelled

Contd 2/-



FWW^"
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vida order dated 15,6,93, The aoplicant has prayed for

CMashing of both these orders directing the respondents

to issue appointment letter to t he applicant,

2, A notice uas issued to thr respondents uho

contested this application and in the reply filed stated

that the aoplicant did come out successful uith Rell No.

34488 in the recruitment held in 1991-92 for the post

of Constable but his apoeintment was subject to verification

of character and antecedents from the locals police. Since

the applicant uss involved in a criminal case at P,S,

Sample, District Rohtak (Haryana) under Section 324/34
fact

of IPC and this/uas concealed by the applicant at the

time of filling up the proforma needed for verification

of antecedents and character, so t he appointm*it to the

applicant had been refused. This concealment of facts

in the pelice verification form about his involvement in

e criminal case did not uarrant the engagement of the

applicant in the disciplined police force,

3. Ue have heard the nroxy counsel, Hs. Sumedha

Sharma for the applicant and Shri Amresh l»lathur counsel
Tor the respondents. The aforesaid case .e admitted by
the respondents.in their reply has been .eguitted by the
Rohtak Criminal Court nr H.a •. /i-ourt presided over by Shri C,N. Dindal

^Class on 1 1 *5 o o t i_, 2,92. Thus no stigma is attached I

C«ntd.,.,3/-
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to th« charactar of the applicant se as t# disentitle him

frem a government service, flerely because a prosecution

has been initiated against the applicant on the basis of

a report liill not by itself render the applicant of such

a shady character as to disqualify him from entering in

government service. After acquittal in a criminal case

the person regains his lost reputation and ho can no mero

bo lavellod as a person of shady character.

A, The police verification, uhieh is undertaken fen

before enrolment to government service, is to judge the

character of the said Candidate uhethor he has a goed

n.oral eh„act.r cr n.t. In thi, ca„ u, d. n.t find that

th. n.tltl.n«- l.,0ks that charaet,r, Th. othtt oclnt uhlch

cr.vail.d ulth th. r„pondant. In r,fusing .nn.intnmt Is

cncsalnsnt .f this fact in th. p.iic. v.rificati.n fern.
y its.lf cannot disantiti. a g.rson otharais. .is.

taking into account th. human natuc, m

th. applioant has ho.n acguitt.d th.c. c.main nothing against
so as to disantiti. him fc.. go„„p,,,,

judgment of Judicial Magistrate fi i .h k .u-yx strata filed by the applicant

shous that thaf f )-><•.>

. " "• against tha appiio.nt
regarding th. ali.g.tions mad. in th. fift. Bo,.s„„^
oft.nc. und.r s.ction 324/34 of ipc

an offence.
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b. In vi®u oft ha abova facts and circumstances,

the application is alloued and the impugned orders

dated 4, 2,93 and 16,6,93 are quashed and the

respondents are directed to issue aopointment letter

to the ptitionor. The » peintment letter should be

issued to the applicant according to the existing rules

and if otneruisB ha is found fit exseRirfiR, based en the

pra-apDointment examination, medical and physical
uit hfitness ste, the orders should be complioti/uithin

three months from the date of receipt of this order.

( B,K, Singh )
Pis mb ar ( A) ( O.P, Sharma )

Pie mb '^r ()


